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OA No.241/2013 _
Date of Order : 13.03.2014
Mr. Surendra Mehta, present, for applicant. = o

Mr. Sunil Bhandari, present, for res
None present for respondent No.4.

Counsel for the applicant submits fchat"‘ he wants . to

withdraw the OA. He is permitted to do so. | o

pondents No.1 to 3j& B

“Accordingly, the OA is dismissed as WithciraWn one. .
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| Meenakshi Hooja |

Administrative Member
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[Justice K.C.Joshi]
Judicial Member



